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Please find enclosed herswith the copy of the Order/ImterimOrder
passed by this Tribunal in the above said Application on ESCE'(? ‘ﬁ?é.
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Encl: As above.
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o ' Ofﬁce- Notes Orders of Tribunal
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{ Casc called. Applicant who has
teen duly served with notice i not
presint.  Ue find thet by a letter
dated 13.9.15986 the applicant hae
fys

expressed his inability tqkprtscnt or
to appoint =z lLQDl practitioner 'to
attend befure the Tribtunal., We have
perused the rccords and considercd the
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casc For admiesion ogﬁcéhtrmise4R31)nAHAL

The épplic7ﬂ1‘ﬁ complaint ie that

thouch he was appointed as 2 Clerk on

the szme day 2= four othire vho arc

| { pleced serior to him he was not proncted
| to the hichor crade uith the Puﬁr othere,

He doees not state whether any of. hie

juniore are promnoted over his head or
uhether there vere gﬁ&ﬂd?t{ vecancies in
) b
i Jwhich & fifth eandidate caﬂhbt prumoted
and accommodated, (0 the haaae of itfii
is clenr that the four pereons promoted
tc the hicher crzdec before hin were all
cenior to him and, therefore, their

promotion before tre applicant wze

promoted did not in any wsy affidtef hie
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*m“]B“@:,/ }ntLrtst. A€ we have zlresdy gaid Lhere

ie no indicztion th-i zny of hie 3u-iore
WLTE prcratad. supereedine In the
circumetlznces we are not satisfield theot

this'ap;lic:tion ie 2 fit case:far

o«

(/'fxxw,CQTﬁ“/ i adjudicztion, Ug, therefore, reject the

plicstion summarily
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